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" THE HON'BLE SHRI R. RANGAR&TAK

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

AT HYDERABAD
n9w

O.A., 507/96. Dt.

P. Ramudu
Vs.

i. The Sub-Divisional Officer,
Telephones, Anantapur.

2. The Telecem District Manager,
Anantarur.

3. The Chief General Manager,
Telecom A,P,Circle, Hyderabad.

Mr,
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Counsel for the Applicant

Counsel for the Respondents
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¢f_Decision 3 22-4:96.
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.. Applicant.

.. Respondents,

K,Venkateswara Rad

V.Rajeswara Rae,
A3d1,CGSC,
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Dt. ef Decisién ;

C.2,507/96.
CRDER

{ As per Hen'ble Shri R. Rangarajan, Member (Admn.) X

*

Thereafter he was re-enggged and-wesied from 18-04-88 te 3

and again srem 1-4-91 to 11-8-91 and alse erem 1-3-94 te 1
with artificial breaks. H§§Iﬁ§§;wmrked in these peried he
He was net re-encaged

cempleted 322 says casual service.,

§H-09-04,

2. This OA is filed praying fer a declaratien th

applicant i& entitled for re-engagement as Casual Mazdeer

the centrel ef the Telecom District Manager, Anantapur, in
the variéus instructiens issued by the Director General, T
catiens and also as per the Lr.Ne.TA/LC/1-2/11I, Jdated 21-
.and Lr.Ne.TA/RE/20~24R1gs/Cerr., dated 22-2-1993 issued by
General Manager, Telecemmunicatiens, Hyderabad by helding

cf the respendents in net re-engaging him as illegal, arbi

-

discriminatery and vielztive of Articles 14 and 16 of the
3. The applicant having werked in the department
had gained seme knewledge in regard te the werking ef the

lence he has to be preferred if there is werk ip future in

freshers frem the epen market. However his leng absend

D

-9-94 .~annet be cendoned,

2-04-6.
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ringi12—8~87.
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under

term4;f
elecommuni-
10-1991

the Chief
the actien
trary,
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decartment,
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e after
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4. In the result, the follewing directien is given:-

The applicant sheuld be re-epgaged 1f therelis work
in future in preference to freshers from the epen market in the
unit frem which he Was last retrenched 2ftar checking the| service
rendered by him earlier, If ip Pursuance ef this srder he is
going te be ré-engaged nene whe is already in casual servilce

shall be dis-engaged,

,
S. The OA is erdered accordinglyx.;t the admissi%n
v
stage itself, Ng costs, - ,a
P sitin. 3
(R, Rangsrajan) /{ '
Member (Admn.] 1

": 1 ﬁwﬂjo.
H‘“—HER\\\\ Dated : The 22pd_April 1996, —Ta 5T
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| Hydesrabad.
3 ’ CAT’ Hyd.'
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Copy tn- _
1fl% The Sub Divisional OFf'i.cer, Tslsphonas, Amn+pu:.-
2. The Telscom District Manager, Anantspur.
3, Tns Chief Gensral Memregsr, Tslecom A.P.Circle
4, One.copy to Sris. f\fankatasuara Raa, dduucaﬁa
5¢ One copy to Sris U.Rajasuara Rao, Addl. CGSC,
ﬁél Ona copy to Library, CAT, Hyd..
Ons “
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COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' HYDBERABAD BENCH HYDERABAD :

THE HON*BLE SHRI R.AANGARAJAN : MEA) '/

oéfso: | 5255&742‘

- ORDER¥IUDGIMENT
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gﬁoia/caa

8.A . NO.

ADMﬂgTED AND INTERIM DIREC/
ALL@§D

DISPOSED OF WITH DIRECTI

DISMISSED |
DISMISSEONAS WITHORAWN
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